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Kerala State Legal Services Authority

NOTIFICATION

No. 1932/A/06/KELSA.  21st June
2008.

In exercise of the powers conferred by Sub-section
(1) of section 8 of the Legal Services Authorities Act,
1987 (Central Act 39 of 1987) read with sub-rule (1) of rule
8 of the Kerala State Legal Services Authorities Rules,
1998 and as nominated by Hon’ble the Chief Justice of
the High Court of Kerala, the Kerala State Legal Services
Authority hereby includes Smt. P. K.Santhamma,
Advocate, High Court of Kerala as Member of the High
Court Legal Services Committee in the place of
Sri. V. K.Anandakumar, who was continuously absent
from the meetings of the HCLSC and consequently makes
the following amendment to the Notification No. 1932/A/
06/KELSA dated the 21st July 2006.

AMENDMENT

In the said Notification, for Serial No. 11 and the
corresponding entries thereof, the following Serial No. and
entries shall be substituted, namely:—

“11. Smt. P. K. Santhamma : Member
Advocate,
High Court of Kerala.

(By Order)

U. SARATHCHANDRAN,
Member Secretary.

Explanatory Note

(This does not form part of the notification, but is
intended to indicate its general purport).

Sri. Anandakumar, V. K., R & R Executive, Rajagiri
Disaster Management Cell, Rajagiri College of Social
Sciences, Rajagiri P. O., Kalamassery a member
representing SC/ST who was nominated to the High Court
Legal Services Committee by Notification
No. 1932/A/06/KELSA, dated Ernakulam, 21st July 2006
under subsection (1) of Section 8 A of the Legal Services
Authorities Act, 1987 (Central Act 39 of 1987) read with
Sub Rule (1) of Rule 8 of the Kerala State Legal Services
Authorities Rules, 1998, has ceased to be a member, as he
was continuously absent from the meetings of the
HCLSC.  As nominated by Hon’ble the Chief Justice,
Kerala State Legal Services Authority has decided to
include Smt. P. K. Santhamma, Advocate, High Court of
Kerala as member of the High Court Legal Services
Committee in the place of the member who has ceased to
be a member.

This notification is intended to achieve the above
object.


